Central Administrative Tribunal

Principal Bench: New Delhi

‘New Delhi this the 9th day of May 1997

OA 1082/97
Hon'ble Mr Justice K.M. Agarwal, Chairman

‘Hon'ble Mr S.R. Adige, Member (A)

N

Rajender Singh
Sanad No.10147°

.8/o Sh. Gajedhar Singh
R/o K~2 Jahangir Puri

C-442 Behind I.I.T.
Delhi - 110 033.

AND

“Kali Charan

Sanad No.4059

"-Son of Shri Lala Ram

. R/o Jhuggi No.671

 Behind I.T.I. Jehangir puri.
- Delhi - 110 033. o ...Applicants

" (By advocate: Shri S.K.Gupta)

Versus

1. Govt. of NCT of Delhi

through Director General

Home Guards and Civil Defence
C.T.I. Complex, Raja Garden
New Delhi. \

- 2. Commandant

Home Guards
C.T.I. Raja Garden

New Delhi. . - «..Respondents.

(By advocate: None)

In_—




X'\
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"ORDER (oral)

Hon'ble Mr Justice K.M. Agarwal, Chairman

;Heard the learﬁed cognsel for the applicants on admission.

ihe applicants were nembers~.of the Home “Guards. They were'
discharged from éervice by oral orders.. Being aggfievéd, they filed
appeals daéed 21.12.96." (Annexure A-l & Afz). Ehe only prayer made in
this petition is for directing'the fifét respondéntf i.e. the Appellate

Authority, to decide the appeals within a certain time frame.

2; ) We are of the view that in the circumstances of the case, this
application canA be disposed of at the -admission _stage itself by
directing the firsf fespondent to decide the appeals within'a specified
time frame. Accordingly, the application is hereby finally disposed of

[

by directing the first respondent to decide the appeals datedé%t

-

within a period of two moqths from the date of réceipﬁ of a copy of this
order. ‘

3. M In so far’as the further prayer madéﬁon behalf of the applicants
for directing the first'respoﬂdent to keep in'mind the judgément in the
case of Krishan Kumar Vé.‘Govt.of NCT of Déihi decided on 1.6.95 in OA
188/95 is concefned, we are of the view that no such direction is
ﬁecessary. The applicants afe at libe:ﬁy to challenge the said
decision if so advised. The appeals ﬁade to the concerned authorities
cited by them shall be cqnsiééred by the first respondent’by disposing

of the applicants' appeals. No costs.
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